QEQTRAL“RDMINISTRATIHEZTRIBHNAL, JABALPUR BENCH, JABALPUR

Original Application No. 596 of 2004

Jabalpur, this the 2nd deay of August, 2004

Hon'ble Mr. Sarweshwar Jha, Administrative Mambar
Hon'ble Mr. Madan Mohan, Judicial Membar

Ashutoah Sharan Tiwari, S/e Anjani Sharma
Aged 33 yra R/o Village & P.O.

Rampur, Itarsi, Distt

Hoshangabad. APPLICANT

Y

(By Advocate - Shri Y.M Tiwari)
‘ VERSUS

1. Kendriya Vidhyalaya Sangathan,
through its Commigsioner; 18 .
Institutional Area, Saheed Jast
Singh Marg, Naw Delhi.

2. Principal, Kendriya Vidhyalaya

No.2 CPE ItarSi‘Distto
Hoshangabad. _ RESPONDENTS

ORDER (ORAL)

By Sarweshuar Jha, Administrative Mamber~:

~

Heard the learned counsel for the applicant’s

\

2. At the very ogtsetfit has been submitted by the

learned counsel for ‘the applicant that the applicant was

appointed by the respondent No. 2 to teach Mathematics to
Class 10th, 1Pth and 12th on payment of Rs. 70/~ per period,
vide order dated 25.6.2003, which wvas continued only till
12,9 .2003, His assignment was not continued beyond that. He
has submitted that there is.a vacancy in the post of Teacher
in Mathematics and he could have been considered against the
said post for regularisation of his services. In support of
his performance being éatisﬁactory and praise—worthy he has
submitted sesveral letters addressed to him as well as the
Principal by the students, praising his work. He has met the—
respondent Noes 2 in connection with his request for
regularisation of his services, but he has not submitted any
formal representation to the respondents seeking regularisa-

tion.



s 2 3
3. Under these circumstances and in view of the fact that
there is a post of mathematiétheacher vacant in the school,
we are of the view that it uoﬁld oDe appropriaté that this'
Original Application is disposed af at this stage itself,.
while hearing on the point of admission, with a directioﬁ to .
the respondents to treat this Original Application as a
reptesentation~of the applicant and to give a sympqthetiﬁ
consideration to his case and to dispose it of by issuing a
speaking and reasoned order uithin a period of three months
from the date of receipt of a copy of this order; Ordered
accordingly. However, if the grievance of the applicant

still survives, he shall have liberty to proceed in the

AP

matter as per law;, if ao advised.

SMadan Mohan) (Sarveshuar Jha) (-
udicial Member . Administrative Member
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